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Constitution of the House Committee

Hon'ble Members would recall that at its sitting
held on 28th August, 1997 tne following Resolution was passed
by the Delhi Legislative Assembly :-

"This House recommends that a 5-Meanber Committee with

a guitable torm of reference, be constituted by Hon'ble
Speaker to psrobe intno the various aspects of the

coming up ©i a multi-storeyed building called 'Chavan
Rishi aApartments' in the Model Town Area of Delhi."

Accordingly, Hon'ble Spocaker is nleased to constitute
a House Committee on the subject consisting of the following
Members -

l, Shri Rajendra Gupta(Timarpur) Chairman
2, Shri Rajesh Sharma Member
3. Shri Swaroop Chand Rajan Menber
4. Shri Deep Chand Bandhu Memher
5. Shri Suraj Parshad Paliwal Member

Shri P.N, Gupta will be ex-officio Secretary to the
Cormitte , 858 o

The terms of reference of the Committee would be
ds under -

1) to probe into the various aspects of the coming into
beilny of Chavan RrRisni Apartments.

2) to probe into the actual status of the land and
. the ownership thereof.

3) to inquire into whether there has been connivance
betiween the builder/owners of land and officers of
the various arjencies.

4) Wnether the building plan was sanctioned according
to huilding bye-laws,
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P.M. GUPTA
SECRETARY



